
iN THE  CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

O.A. 335/94k 	. 	 ot. of Decision : 2.6.94. 

T. Asirvadam 	 I, Applicant 

Vs 

1. The Assistant Labour Commissioner 
(Central, U-4 Quarters, Nerchant 
Navy Club, Port Area, 
Visakhapatnam - 530 035. 

2?, The  Sub—Divisional Officer,. 
Telecom, Jangareddy Gudem, 
Chintal! pudu, U.G.Ot. 

3. The Telecom District Manager, 

: Secretary, Ministry of Labour,. Union of India, Sramasakti 
Bhavan, Parliament Street, New Deihi—ODi. 

sc 	. 
	 s& 'v>&% Xk3\ R e s p o n d en t S 

Counsel for. the  Applicant : Mr. K.L. Narasimham 

Counsel for the Reso*ndents : Mr. K. ehaskar Rao, Addl.CCSC. 

C DRAM: 

THE HON'BLESHRI  T4CHANORASEKHARA REDDY 	MEMBER (JUDL.) 

THE HON'BLE  SHRI  R. RANGARAJAN : MEMBER (ADMN) 

. .2 



O.A.t'ZO. 335/94 

JUDGMENT 	 Dt: 2,6,94 

(As PER HON'BLE SHRI T.CHANDRASEKFIARA REDDY, MEMBER(JIJDL.) 

The present OA  is filed to direct the 1st respondent 

herein to send the failure report to the Government of 

India for refering the same to the Industrial Tribunal. 

Hyderabad for adjudication in accordance with law. 

The applicant herein is one Shri T,Asjtrvadam, Ex 

Casual Labourer in Telecom. Elurij. The service of the said 

Shri Asirvadam hjbeen terminated in the year 1993. 
a uspute unuer tfle industriaL 

Disputes Act, So, the conciliation proceedings had 

commenced before the 1st respondent. The grievance of 

the applicant is that the 1st respondent had failed to 

send to the Government of India the failure report for 

refering the same to the Industrial Tribunal even though 

the conciliation proceedings had failed before him. So, 

the present OA is filed for the relief as already indicated 

above. 

We have heard today Shri K,L,Marasjmham, counsel 

for the applicant and Shri K.Bhaskar Rao, Standing 

Counsel for the Respondents. Even though it is contended 

in the OA that the 1st respondent herein had not sent 

the failure report to the Government, the proceedings 

dated 18.1.1984 sent by the 1st respondent to the 

Secretary, Government of India, Ministry of Labour would 

go to show that the report had been sent concluding 

failure of the conciliation proceedings. So, in view 

of this position, the counsel appearing for the applicant 

contd,.,. 
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Copy to:— 

1'.''Thd Assistant Labour Commissioner, 
(Central) U-4 Quarters, Merchant Navy Club, 
Port Area,V.isakhapatnam - 530 035. 

2#1  The Sub Divisional Gifficer, Telecom, 
Ja rigs reddygudem, Chi ntha•lapudi, (t.JflOjs trict. 

3. The •Telecom District Manager, 
Eluru, (J.G.Distrjct. 

4.' secretary, Ministr? of Labour,'Un•ion of India,. Sramasakti 
Bhavan, Parliament Street, New Daihi—OQi. 

5' One copy to Sri. K.L.Narasimham,  advocate, 2-2-166/17/1:/1, 
Sagh Amberpet,--Hyderabad-13. 

6.• One copy to Sri. K.Bhaskar Ran, Addi. CCSC, CAT, Hyd. 

7. One copy to Library, CAT, Hyd. 

; 'One spare copy. 
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5hri K.L.Narasimham fairly submitted that he would be 

satisfied if a direction is given to the Union of India 

who is the 4th.respondentherein to pass appropriate 
oraers on tne repoi-cuL--Isca.O-'a 	 -. 	- 

18..1..1994 sent to the Lecretary to the Government of 

India, Mi-nistry of Labour on 18.1.1994c In view of the 

submission made by Shrj K.L.Narasjrnham, Counsel for the 
- t 	 t 	•L 

;ápplicañt we hereby direct the 4th respondent to pass 
.•... a1.\ 	_•J 	t'• 	 -:" 	-- - 	-- 

approprite oders; Jftthe orders' are not already passed, 

on the 'report dated 18.1i1994.ient by th7e 1st respondent 

to the Secretary, Government of India, Ministry of Labour 

.with regard to failure of the concttiation proceedings. 

If the applicant continues to be aggreieved by the action 

of the Government of India on the said conctuiation report 

dated 18.1.1994 of the 1st respondent, it will be open 

to the tztxxwxpxaxt applicant to approach the competent 

forum for redressal of his grievance in accordance with 

law. 

4 	The CA is disposed of accordingly. No costs. 

(R. RANGARMAN) 	 T. CHANDRASE}C}{ARA REDY) 
MEMBER(ADMN.) 	 MEMBER (JuDL.) / 

I 
DATEDI 2nd June, 1994. 
Open court dictation. 
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TYPED BY 	 COAARED BY 

CI-IECRED BY 	 APPROVED BY 
p.  

IN THE CEhTML ADLIINISTRA21VE Tnrjji 
IJDERABAD -J- EJY!CH AT I-fl DERIEiD. 

TEE HO4SLE MR.3'TICE V.NEELADRI RhO 
VICE CIURMAN 

THE UDN'ELE iIR.A..Tr:I 	NT2ER(A) 

THE HON t  ELE NR.T.CHANDPASEIJ;R REDDN 
- .-: 	( - - 	 - 	

- 1 	
DL' 	L: nr ) 

AND 

THE HON'BLE ivil.R.fc4NGJp:J/.J 	iYIEEEER(A) 

Dated:-6 -1994. 

ORDEPVJmxjj4EJT: 

j/c.A •  No. 

in 

O.A.No. 

T.A.NO, 

AdI SS led 

D± is 	as withdrawn 
Dismis •d 	default. 
Rejedte/ ere • 	
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"Alistrati  Verighu 
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